
/
, |M-«f~ •

w

Respondents

»r^wiMi«;TRATIVE TRIBUNALCENTRAL ADM^IST^ ^

O.A. NO. 544/1996

«ewDe,N, LH,s .Ne 25tN day af Nove.be., 19R9.
HON'BLE SHR, dUSTlCE ASHOK AGARWAL, CHAIRMAN
HON'BLE SHRI R. K. ahooja. member (A)

vi jay Pal Singh S/0 Braham Singh,
21-B, Gal i NO.I IWeet .1 ,

Chander Nagar, . .. Appl icant
De1h i ~110051 -

( By Shri Sgr.nder Singh, Advocate )
-Versus-

-  ̂rN:u7na, capita. Ten., tony
Of Delhi , Old Secretariat.,
DeIh i -

2  Director of Education,
Old S'ecretar iat ,
DeIh i .

( By Shri Vi jay Pand.ta, Advocate )

O R D E R (ORAL,.)

Shr i R. K. Ahooja, AM :

The appl icant waa I n i't i a I I y appo i nted aa an
Asaiatant Teacher in Municipal Corporation of Delhi
j„eD., on 7.11.1959 and waa prcoted aa Trained
Graduate Teacher (TGT) on 16.7.1963. At that time he
nad ■ been aasigned aeniority No.305 by the MCD
authorities. The middle aohooia, where the appl icant

„aa worlc ing, were taken over by the earatwhi le Delhi
Administration with effect from 1.7,1970. On hia

absorption in the Delhi Administration, he waa awarded
r  1 in ig79 by order dated. selection grade w.e.f. I .IO.iyry oy

3.3.1982.
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a.. Tr,e appl icant's Cai. ia that he was
subsequently assigned assumed seniority by the MCD m
tne category of TGT at No.31-.. The Oe1h,
Administration had, however, gran ted seieotion grade
i„ the meantime to a number of TGTs who, by the change

their inter se seniority, had become junior to the
appl icant. One such case is that of Shri K.A.Gautam
whose seniority number was 67-A and who was granted

f  s Q 1971 by office orderselection grade w.e.f.

„u,„A.KA 2/82 dated 3.3.1982. On that basis the
appl icant had made representation to the respondents
to also grant him the selection grade from the same
date with al l consequential benefits including
backwages as wel l as revision of his pay. The
appl icant who was later promoted as a Head Master and
has since retired, has also sought revision of his

on the basis of his revised seniority.

3. The respondents in their reply have conceded

that the appl icant's seniority was revised and he was

placed at S.No.31-A. They, however, state that ̂  the
order dated 25.1 .1993 by which this revision was

al lowed specifical ly stated that the appl icant would

not be entitled to any financial benefits.

4. Having heard the counsel on both sides and

having perused the record of the case, we are unable

to understand the reluctance of the respondents to

al low the appl icant the benefits of his revised

seniority since his juniors admittedly have been

granted such benefits. Shri Vi jay Pandita, learned

counsel for the respondents, submi tted that since the



(5^
.ppncant »as wanting under t he MCD on 1 , 9 .1 97, , .t -
ta that hodv that the appl icant had to address h,s
pHevance. Had the respondents not granted the
arrears of selection grade and Paohwages to Juniors of
the appl icant such as Shri K.A.Gautam on the plea that
,naae were to be also paid by the MCD, there could be
PO dispute over the argument advanced by Shr, Papdita.

the order dated 3.3.1982 makes no suchHowever, the oroe

r- j i I-. thf> <59 i d order thestipulation. on the other hand, m the sa
fol lowing endorsement has been made ;

V-

■ In the case of the teachers promoted
Hnt#a parl ier than the date of grant

Ir^SeTectlon Grade of this post, the pay in
the se i ect i oh 9-f i 00^ 00010 i ned
trGo^r oTTndla Ministry of Eduoat.on 8
Socai welfare (Deptt. of v,de
!:?;er No.11014/Ed.72-DT-1 dated 26.10^^2
read with the letter of even No.
27.5.75.

The pay of each employee who has been
orantIS LI ect i on Grade from t^e <iate
indicated against each shal l
thev wi l l also be entitled to draw
etc." (Emphasis suppI ied).

5  The Directorate of Education, Delhi

Admin.strat,on had agreed to pay the arrears from its

own funds rather than directing that the TGTs
mentioned in the aforesaid order should obtain the

same from their earstwhi le employer, namely, the MCD.

to these circumstances, the appl icant has to be
treated on equal footing with his juniors in respect

of payment of backwages and other monetary benefits by
the Delhi Administration.
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the result. anew this O.A. The

respuhdents are directed to grant to the sppl ioant al l
„,„etar. benefits ,n respect of baohwages, re-f,xat,on
Of pav and re-oa 1 ou 1 at 1 on of pension on the same basis
as has been done ,n respect of his Juniors by the
order dated 3.3.1982. This wi l l be done within a
pa,,od Of four months fro. the date of receipt of a
copy of this order. No costs.

i Ashok Agarwal )
Cha i rman

/as/

ember

(  R. K^^,.--AtTe6ja )
(A)


